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Report in compliance to direction issued by Hon’ble NGT on dated 

15.11.2022 in matter of OA No. 392/2022, Prasoon Pant & Anr. Vs. Union 

of India & Ors. 

 

1. Brief background 
 

Hon’ble NGT on dated 15.11.2022 in matter of OA No. 392/2022, Prasoon 

Pant & Anr. Vs. Union of India & Ors. has passed following order: - 

“…..11. Following the above order, we issue directions for sealing of all 

illegally operating bore wells and recovery of compensation for illegal 

extraction of ground water in the past considering the cost of such water with 

deterrent element and the cost of replenishing ground water level. In absence of 

clear data on these aspects, interim/floor level compensation can be equal to 

atleast 0.5% of the project cost of the PPs, apart from remedial action for future. 

The PPs may deposit compensation with the respective District Magistrates and 

the State PCB within one month from today, failing which the District 

Magistrate will be free to take coercive measures including filing of theft cases 

against the projects extracting ground water without permission and stopping 

the ongoing projects. Final compensation may be assessed by the joint 

Committee comprising of Regional Director, CGWB, Northern Region/or his 

Representative, representative of Uttar Pradesh Pollution Control Board and the 

District Magistrate. 

12. The joint Committee may also consider the data and view point of the PPs, 

if any, filed. We also direct that while granting consents, requirement of 

installing digital water metres connected to central servers may be laid down. 

Concerned establishment may be required to furnish an ‘Appraisal report’ with 

regard to the quantity of ground water available for extraction in the area and 

replenishment measures proposed by the concerned establishment such as rain 

water harvesting, sewage treatment, use of treated sewage. Such Appraisal 

report may be duly verified by the State PCB by an appropriate mechanism. 
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Such project proponents may also undertake measures to compensate 

environment, particularly augmenting water quantity and improve water quality 

by afforestation, education and other measures which may be mentioned in the 

consent conditions and NOCs for extraction of ground water. Further, in respect 

of establishments having water supply from the local bodies and also extracting 

ground water, there should be separate digital metres in respect of both sources. 

13. We also direct the concerned statutory regulators to look into and regulate 

use of potable water for non-contact purposes for which non potable water can 

be used to augment availability of potable water for drinking. If consents/NOCs 

are not applied for within one month, the establishments may be closed by the 

State PCB. If filed, such applications may be examined within next one month. 

14. The States other than Uttar Pradesh may also take necessary action on the 

subject by issuing necessary SOP through their Water Resources Departments 

and State PCBs within one month from today. The activities which need to 

replace use of potable water may be listed and mentioned in 

consents. 

15. Report of status of compliance as on 30.04.2023 may be filed by the UP 

State PCB, after compiling the relevant data from the concerned District 

Magistrates by 15.05.2023 by e-mail at judicial-ngt@gov.in preferably in the 

form of searchable PDF/ OCR Support PDF and not in the form of Image PDF. 

16. Other directions in the order dated 17.10.2022 in O.A. No.438/2018 to the 

extent applicable to present context may also be filed. The joint Committee may 

continue the work of inspection of the remaining projects and adopt the same 

course of action as in the present matter and cover the 

actions taken in the next report. 

Any person aggrieved by this order will be free to move this Tribunal, if not 

satisfied with the approach of the Committee in the matter.” 
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2. Action taken Report:- 

I. Summary:-  
 

1. All 63 projects to whom letter dated 07.09.2022 was issued for procuring 

information pertaining to source of water, quantity of water requirement 

and NOC from CGWB/SGWB, have been inspected by the Joint 

Committee. 

2. Out of 63 projects, in 41 projects illegal bore wells have been indentified 

during inspections, in which Committee formed under Chairmanship of 

ADM(E), Gautam buddh Nagar vide letter dated 30-11-2022 (a copy of 

which is annexed as Annexure -1) in continuation to the previously 

formed committee vide letter dated 18.07.2022, has  sealed bore wells in 

12 projects and 10 projects have dismantled their bore wells, 03 projects 

have obtained NOC for ground water abstraction and rest 16 projects 

have submitted their representation to District Magistrate, Gautam buddh 

Nagar, regarding insufficient water supply/no water supply by Authority 

(a copy of which is annexed as Annexure-2). 

3. As per the decision taken in the Joint Committee meeting dated 

16.01.2023 regarding representation of PPs, further action has to be taken 

by GNIDA to provide water in required quantity or UPGWD to comply 

with U. P. ground water act, 2019, minutes of meeting is annexed as 

Annexure-3. 

4. In compliance of Hon’ble NGT order dated 15.11.2022, regarding 

deposition of Floor level compensation (0.5% of project cost as directed 

by Hon’ble NGT) for illegal extraction of ground water, notices have 

been issued by Regional office, UPPCB, Greater Noida, to concerning 41 

projects for the same. Further, again directions have been issued to 38 

projects for deposition of Interim/ Floor Level Compensation by UPPCB 

based upon the project cost available with UPPCB. No data of 03 projects 
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pertaining to the cost of the projects is available with UPPCB. However, 

UPPCB has requested GNIDA to provide data regarding the cost of the 

projects and also has addressed it to Nodal officer UPGWD Gautam 

buddh Nagar vide its letter dated 18.04.2023 in continuation to the 

communication received from CGWB via email dated 18.04.2023, the 

copies of which are annexed as Annexure- 4 & 5. 

5. Further, UPPCB has initiated action under Water (Prevention and Control 

of Pollution) Act, 1974 against 29 projects show cause has been issued by 

the State Board. Apart from this, Show Cause Notices for imposition of 

Environmental Compensation as per CPCB guidelines to the tune of 

approximate Rs 2.21 Crores have also been issued. 

6. In compliance of Hon’ble NGT order dated 15.11.2022, UPPCB vide its 

letter dated 03.04.2023 has requested to U.P. Ground Water Department 

to take legal action against defaulter projects under Uttar Pradesh Ground 

Water (Management and Regulation) Act, 2019 also. A copy of the same 

is annexed as Annexure- 6. 

7. Summary of the Status in tabular form regarding action taken against 

projects with illegal water abstraction and  defaulter found under the 

provisions of Water Act is being given in table 1 and 2 as below:- 
 

Status of action against illegal water abstraction 

Table-1 

Total 
number 

of 
projects 

No. of 
Projects 
in which 
Bore well 

found 

Bore well 
sealed by 

Joint 
Committee 

Bore 
well 

dismantl
ed 

Not 
seale

d 

Project 
having valid 

NOC for 
Ground water 

abstraction 

No. of Show 
Cause notices 

issued for 
deposition of 
interim/ floor 
compensation 

 

63 41 12 10 19 * 03 38** 
* 03 Project having valid NOC for Ground water abstraction & 16 projects 
have submitted representation before Joint Committee.  
** 03 Projects have not provided any information regarding project cost 
although Show Cause Notices have been issued against these 03 projects also.  
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Status of compliance of Water Act (CTE/CTO ) 

Table-2 

Total 
number 

of 
projects 

No. of 
projects 

having CTE/ 
valid CTO 

Construction 
work is closed 
since long time 
due to its own 

reasons 

Show Cause 
Notice issued 

under the 
provisions of 

Water Act 

Show cause 
Notice under 

process 

Amount of 
Show Cause 

Notices issued 
for imposition 
of EC as per 

CPCB 
guidelines 
(In Crores) 

 
63 30 02 29 2 2.21 

  

II. In compliance to the order passed on dated 15.11.2022, rest 30 projects have 

also been inspected apart from the earlier 33 Projects by the Joint Committee. 

The status of which is annexed as Annexure-7. 

 
III. Assessment of Final Compensation:-  

In compliance of Hon’ble NGTs order dated 15-11-2022 regarding assessment 

of final compensation CGWB has nominated its representative vide letter dated 

31 January, 2023 for assessment of final compensation in coordination with 

UPGWD, UPPCB and District Administration. CGWA has also asked for data 

such as period of EC comprising number of days, consumption of ground water 

per day, total cost of project area and name of block area, regarding which 

Regional Office, UPPCB, Greater Noida has written vide letter dated 18-04-

2023 to U.P. Groundwater enclosing the list of 41 projects to provide the data 

for the assessment of final compensation. Final Compensation is proposed to be 

assessed and imposed by the Joint Committee as per the directions of Hon’ble 

NGT. 
 

IV. Further Actions 

i) U.P. Pollution Control Board is undertaking further strict actions 

against the defaulters to ensure the compliance of Hon’ble NGTs 

order date 15-11-2022 under Water and Air Act provisions. 
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Imposition of Environmental Compensation as per CPCB’s 

guidelines is also under process against the defaulters as it shall act 

as a deterrent for continuation of violation of Air and Water Act 

provisions. 

ii) Final Compensation is proposed to be assessed and imposed by the 

Joint Committee as per the directions of Hon’ble NGT. 
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UPPCB 

Hrai tT: ||24) NaT-S Y/ 22 
: rogreaternoida@uppcb.in, 1/H. 0120-232102 

ie 0- GOyo-03, eT-161, 

BYR0T fty gH HÁMY ya io 1038/-54 /2022 fe-0G 17.11.2022 1 

os)12/22 

...Following the above order, we issue directions for sealing of all illegally operating borewells 
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such 
water with deterrent element and the cost of replenishing ground water level. In absence of clear data 
on these aspects, interim/tloor level compensation can be equal to atleast 0.5% of the project 
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation 
with the respective District Magistrates and the State PCB within one month from today, 
failing which the District Magistrate will be free to take coercive measures including filing 
of theft cases against the projects extracting ground water without permission and stopping 
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of 
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh 
Pollution Control Board and the District Magistrate.. 

2. 4R ftear (yTT), TgETRI 

EVE Vhek KumarWatice lNotice to projectLelter Pad.docx 

osl2 

yolY- Tioito 12 t faf gu, THR Gg 226010 àa Hge- www.uppcb.Com 16
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UPPCB 

HG:rogreaternoida@uppcb.in, 51/bH. 0120-232102 
123/ NGT-SY/22 

ie do- toyzo-02, er-16d1, 

..Following the above order, we issue directions for sealing of all illegally operating borewells 
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such 
water with deterrent element and the cost of replenishing ground water level. In absence of clear data 
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project 
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation 
with the respective District Magistrates and the State PCB within one month from today, 
failing which the District Magistrate will be free to take coercive measures including fling 
of theft cases against the projects extracting ground water without permission and stopping 
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of 
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh 
Pollution Control Board and the District Magistrate. 

2. 4r foeIor (rHA), Hg<IR| 

EJE Vhek KumarWoticeWolice to profect\eter Pad.docx 

ose2 

JeGY- TioiTo- 12 t, fat qug, t R GNEHE 228040 àa vIge- www.upPPeD.Com 17
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UPPCB 

Ha:rogreaternoida@uppcb.in, H/H. 0120-232102 ||22/ NGT-SY/22 

aRT AaoU gRI 3togo HO 392 / 2022 WT YT gTH 

.Following the above order, we issue directions for sealing of all illegally operating borewells 
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such 
water with deterrent element and the cost of replenishing ground water level. In absence of clear data 
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project 
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation 
with the respective District Magistrates and the State PCB within one month from today, 
failing which the District Magistrate will be free to take coercive measures including filing 
of theft cases against the projects extracting ground water without permission and stopping 
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of 
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh 
Pollution Control Board and the District Magistrate. 

2. 34T frefear (Ir), 0rHgaRI 

E:VE Vhek Kumar Eoice Wotice to profecrletler Paddocx 

os/2/22 

(rèvar) 
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UPPCB 

H:rogreaternoida@uppcb.in, 51/H. 0120-232102 

I2/ NGT-sy22 

Following the above order, we issue directions for sealing of all illegally operating borewells 

and recovery of compensation for illegal extraction of ground water in the past considering the cost of such 

water with deterrent element and the cost of replenishing ground water level. In absence of clear data 

on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project 

cost of the PPs, apart from remedial action for future. The PPs may deposit compensation 

with the respective District Magistrates and the State PCB within one month from today, 

failing which the District Magistrate will be free to take coercive measures including filing 

of theft cases against the projects extracting ground water without permission and stopping 

the ongoing projects. Final compensation may be assessed by the joint Committee comprising of 

Regional Directo, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh 

Pollution Control Board and the District Magistrate. 

2. 344R rifeor (9RIG), taHgeTR I 

E:VE Vek KumarWoicg'Wotice tw profectletter Pad. docx 

o5/22 

(rIetvara) 

�orfo- 12 �t, fad qus, THT TTR, TETG 226010, da fe-
www.uppcb.com 19
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UPPCB 

Hd:rogreaternoida(@uppcb.in, M/hH. 0120-232102 

I|20/ NG T-S22 

e o- shoyao-o1, HEN-4, 

GYR0AT fNE SH y ya vio 771 

.Following the above order, we issue directions for sealing of all illegally operating borewells 

and recovery of compensation for illegal extraction of ground water in the past considering the cost of such 

water with deterrent element and the cost of replenishing ground water level. In absence of clear data 

on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project 

cost of the PPs, apart from remedial action for future. The PPs may deposit compensation 

with the respective District Magistrates and the State PCB within one month from today, 

failing which the District Magistrate will be free to take coercive measures including filing 

of theft cases against the projects extracting ground water without permission and stopping 

the ongoing projects. Final compensation may be assessed by the joint Committee comprising of 

Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh 

Pollution Control Board and the District Magistrate. 

2. 3r4R f oIàort (eIH), Hg¢RI 

E:VE V'nek KumarWouce Natice to profeceter Pad.docr 

qeleY- `rorfto 12 �, fautt quG, |HI TTR, TTG- 226010, ¿ f-
www.uppcb.com 

COm 

/-54/2022 fi# 26.09.2022 HEÍ 
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UPPCB 

HG: rogreaternoida@uppcb.in, Fl/hH. 0120-232102 
fi: I19/ NGT-S| 22 

BYR0T faqyco gH HÁMY ya io 770/54/2022 fi# 26.09.2022 HEH 

.Following the above order, we issue directions for sealing of all illegally operating borewells 
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such 
water with deterrent element and the cost of replenishing ground water level. In absence of clear data 
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project cost of the PPs, apart from remedial action for future. The PPs may deposit compensation with the respective District Magistrates and the State PCB within one month from today, 
failing which the District Magistrate will be free to take coercive measures including filing 
of theft cases against the projects extracting ground water without permission and stopping the ongoing projects. Final compensation may be assessed by the joint Committee comprising of Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh Pollution Control Board and the District Magistrate. 

2. 39r feIar (ueIrH), taHg<TR I 

E: UE Viek KumarWotice Wotice to projecrLeiler Pad. docx 

os)12)22 

&ofio-- 12 d, fat quG, |HTTR, TEo- 226010, g HSe- www. uppcb. com 21
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UPPCB 

: rogreaternoida(auppcb.in, 51/hH. 0120-232102 ||18/NGT- S 22 

.Following the above order, we issue directions for sealing of all illegally operating borewells 
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such 
water with deterrent element and the cost of replenishing ground water level. In absence of clear data 
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project 
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation 
with the respective District Magistrates and the State PCB within one month fromn today, 
failing which the District Magistrate will be free to take coercive measures including filing 
of theft cases against the projects extracting ground water without permission and stopping 
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of 
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh 
Pollution Control Board and the District Magistrate.: 

2. 34R frenftart (IHT), 0aHgGTR | 

E:VE Vvet KumarNouaWatlce lo projecrleler Pad.docr 

Os712/22 
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UPPCB 

{1, qeH �, Hffua o, e2, er ySI, HgR 
$-Hd :rogreaternoida@uppcb.in, /bH. 0120-232102 

|WH/NGT-S4]22 

BYRIT faqycs gH FMs à H 784 

.Following the above order, we issue directions for sealing of all illegally operating borewells 
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such 
water with deterrent element and the cost of replenishing ground water level. In absence of clear data 
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project 
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation 
with the respective District Magistrates and the State PCB within one month from today, 
failing which the District Magistrate will be free to take coercive measures including filing 
of theft cases against the projects extracting ground water without permission and stopping 
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of 
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh 
Pollution Control Board and the District Magistrate.. 

2. 3Ur fTrenferearti (gIT), tTHg<R| 

E:JE Vvek KumarWoioe Wotice to projecteter Pad.docx 

fi: os/14 22 

ofto- 12 �t fatt qug, T|H R, TE- 226010, 

(reger) 

ta HSC- www.uppcb.com 

/-54/ 2022 f0E 26.09.2022 T 0q 
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UPPCB 

-1, yeH �, o4ffu rtH, e-2, YeR yst, 0gHgER G:rogreaternoida@uppcb.in, 51/hH. 0120-232102 
Os / 22 |\6] NGT- SYl22 

e i0-yg-o6, ae01, 

B4eT fagu gH FIMY ya io 785 /yHlc54/2022 fH05 26.09.2022 T HE 

....Following the above order, we issue directions for sealing of all illegally operating borewells 
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such 
water with deterrent element and the cost of replenishing ground water level. In absence of clear data 
on these aspects, interim/floor level compensation can be equal to atleast 0.5%% of the project 
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation 
with the respective District Magistrates and the State PCB within one month from today, 
failing which the District Magistrate will be free to take coercive measures including filing 
of theft cases against the projects extracting ground water without permission and stopping 
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of 
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh 
Pollution Control Board and the District Magistrate. 

2. 3J4R forifeor (ye), taHg<TR I 

EVEhek KumarWatice Nailce 1o profect Letter Pad.docx 

(reyara) 

Etorfto 12 �, fayf qUG, HT TTR, TYTG- 226010, aa Hg- www. uppcb.com 

rr Y.uppCD,COm 
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UPPCB 

LHd : rogreaternoida(@uppcb.in, 14/hA. 0120-232102 

I|SNaT-SY|22 

.Following the above order, we issue directions for sealing of all illegally operating borewells 
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such 
water with deterrent element and the cost of replenishing ground water level. In absence of clear data 

on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project 
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation 
with the respective District Magistrates and the State PCB within one month from today, 
failing which the Distriet Magistrate will be free to take coercive measures including filing 
of theft cases against the projects extracting ground water without permission and stopping 
the ongoing projects. Final compensation may be assesed by the joint Committee comprising of 

Regional Director, CGWB, Northern Regionor his Representative, representative of Uttar Pradesh 
Pollution Control Board and the District Magistrate.. 

2. 319T ftenfreore (geITT), TtHg«RI 

E: VE Viek KumarNoticrNatice to prujectrleter Pad. docx 25
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UPPCB 

Hd : rogreaternoida(@uppcb.in, H/ÞH, 0120-232102 

9) NG T-Sy22 

.Following the above order, we issue directions for sealing of all illegally operating borewells 
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such 
water with deterrent element and the cost of replenishing ground water level. In absence of clear data 
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project 

cost of the PPs, apart from remedial action for future. The PPs may deposit compensation 
with the respective District Magistrates and the State PCB within one month from today, 

failing which the District Magistrate will be free to take coercive measures including filing 
of theft cases against the projects extracting ground water without permission and stopping 
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of 
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh 
Pollution Control Board and the District Magistrate....... 

2. UR feferor (9IHT), THgeR | 

E: UE Vek KumarWotice Wotice to projecrNeler Pad.docr 

oS/1e) 22 

�oto- 12 �, faft quS, HÍt R, GAT- 226010, 

(Rrevara) 

g Ha- wwW.uppcb.com 26
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UPPCB 

..... 

:rogreaternoida @uppcb.in, 54/hH. 0120-232102 Il13/ NG T- sy 22 

BURIGT fy gH HÚHY ya i0 786/si-54/ 2022 fi# 26.09.2022 T HGi 

....ollowing the above order, we issue directions for sealing of all illegally operating borewells 
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such 
water with deterrent element and the cost of replenishing ground water level. In absence of clear data 
on these aspects, interim/floor level compensation can be equal to atleast 0.5%o of the project 
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation 
with the respective District Magistrates and the State PCB within one month from today, 
failing which the District Magistrate will be free to take coercive measures including filing 
of theft cases against the projects extracting ground water without permission and stopping 
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of 
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh 
Pollution Control Board and the District Magistrate. 

2. 39T fMeca (ITNT), aHgáTR| 

E:VE Vvek KumaWotice Wotice to projectLetter Pad.docx 

Hr- �orfO- 12 fa gug, 4I TR gg- 226010, 

(rerenrglg 

www.uppcb.com 27
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UPPCE 

Hd :rogreaternoida@uppcb.in, 5l-1/H. 0120-232102 
fio : I||2/ NGT-SY/22 

GyRT faqys gH oTeTs qa i0 847 

..........Following the above order, we issue directions for sealing of all illegally operating borewells 
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such 

water with deterrent element and the cost of replenishing ground water level. In absence of clear data 

on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project 
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation 

with the respective District Magistrates and the State PCB within one month from today, 
failing which the District Magistrate will be free to take coercive measures including filing 
of theft cases against the projects extracting ground water without permission and stopping 

the ongoing projects. Final compensation may be assessed by the joint Committee comprising of 
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh 
Pollution Control Board and the District Magistrate. 

2. 9r foiior (uI), THg<R| 

E:VE Vek KumaWoice Wotlee to projeciLetter Pad.docx 

os/2/22 

ortio- 12 t, fayf guG, HT TR, ARYTG- 226010, 
da H- wwW.uppcb.com 

VruPpNevas 

/54/ 2022 f-iiG 28.09.2022 1 HC 
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UPPCB 

Ha:rogreaternoida@uppcb.in, /hH. 0120-232102 

I/NGT-SY 22 

.Following the above order, we issue directions for sealing of all illegally operating borewells 

and recovery of compensation for illegal extraction of ground water in the past considering the cost of such 

water with deterrent elemnent and the cost of replenishing ground water level. In absence of clear data 
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project 
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation 
with the respective District Magistrates and the State PCB within one month from today, 
failing which the District Magistrate will be free to take coercive measures including filing 
of theft cases against the projects extracting ground water without permission and stopping 
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of 
Regional Director, CGWB, Northern Region/or his Representative, representative of Utar Pradesh 
Pollution Control Board and the District Magistrate. 

E:VE Vvek KumarW'othce Natice to prujecrletier Pad.docx 29
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UPPCB 

Hd :rogreaternoida(@uppcb.in, 11/¢H. 0120-232102 
io NGT-SY/22 

HeE:-qejyf| 

BUN0T faqyo H Frs ya O 780 /y-54/2022 fi5 26.09.2022 T HE 

..Following the above order, we issue directions for sealing of all illegally operating borewells 
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such 
water with deterrent element and the cost of replenishing ground water level. In absence of clear data 
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project 
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation 
with the respective District Magistrates and the State PCB within one month from today, 
failing which the District Magistrate will be free to take coercive measures including filing 
of theft cases against the projects extracting ground water without permission and stopping 
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of 
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh 

Pollution Control Board and the District Magistrate.. 
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.Following the above order, we issue directions for sealing of all illegally operating borewells 
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such 
water with deterrent element and the cost of replenishing ground water level. In absence of clear data 
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project 
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation 
with the respective District Magistrates and the State PCB within one month from today, 
failing which the District Magistrate will be free to take coercive measures including filing 
of theft cases against the projects extracting ground water without permission and stopping 
the ongoing projects. Final compensation may be assessed by the joint Commitee comprising of 
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh 
Pollution Control Board and the District Magistrate. 
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.........ollowing the above order, we issue directions for sealing of all illegally operating borewells 

and recovery of compensation for illegal extraction of ground water in the past considering the cost of such 

water with deterrent element and the cost of replenishing ground water level. In absence of clear data 

on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project 

cost of the PPs, apart from remedial action for future. The PPs may deposit compensation 

with the respective District Magistrates and the State PCB within one month from today, 

failing which the District Magistrate will be free to take coercive measures including filing 

of theft cases against the projects extracting ground water without permission and stopping 

the ongoing projects. Final compensation may be assessed by the joint Committee comprising of 

Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh 

Pollution Control Board and the District Magistrate. 
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.Following the above order, we issue directions for sealing of all illegally operating borewells 
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such 
water with deterrent element and the cost of replenishing ground water level. In absence of clear data 
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project 
cost of the PPs, apart from remedial action for future. The PPs may deposit compen'sation 
with the respective District Magistrates and the State PCB within one month from today, 
failing which the District Magistrate will be free to take coercive measures including filing 
of theft cases against the projects extracting ground water without permission and stopping 
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of 
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh 
Pollution Control Board and the District Magistrate. 
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.Following the above order, we issue directions for sealing of all illegally operating borewells 

and recovery of compensation for illegal extraction of ground water in the past considering the cost of such 

water with deterrent element and the cost of replenishing ground water level. In absence of clear data 

on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project 

cost of the PPs, apart from remedial action for future. The PPs may deposit compensation 

with the respective District Magistrates and the State PCB within one month from today, 

failing which the District Magistrate will be free to take coercive measures including filing 

of theft cases against the projects extracting ground water without permission and stopping 

the ongoing projects. Final compensation may be assessed by the joint Committee comprising of 

Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh 
Pollution Control Board and the District Magistrate.. 
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.Following the above order, we issue directions for sealing of all illegally operating borewells 

and recovery of compensation for illegal extraction of ground water in the past considering the cost of such 
water with deterrent element and the cost of replenishing ground water level. In absence of clear data 
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project 
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation 
with the respective District Magistrates and the State PCB within one month from today, 
failing which the District Magistrate will be free to take coercive measures including filing 
of theft cases against the projects extracting ground water without permission and stopping 
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of 
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh 
Pollution Control Board and the District Magistrate.. 
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.Following the above order, we issue directions for sealing of all illegally operating borewells 
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such 
water with deterrent element and the cost of replenishing ground water level. In absence of clear data 
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project 
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation 
with the respective District Magistrates and the State PCB within one month from today, 
failing which the District Magistrate will be free to take coercive measures including filing 
of theft cases against the projects extracting ground water without permission and stopping 
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of 
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh 
Pollution Control Board and the District Magistrate. 
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Following the above order, we issue directions for sealing of all illegally operating borewells and recovery of compensation for illegal extraction of ground water in the past considering the cost of such water with deterrent element and the cost of replenishing ground water level. In absence of clear data on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project cost of the PPs, apart from remedial action for future. The PPs may deposit compensation with the respective District Magistrates and the State PCB within one month from today, failing which the District Magistrate will be free to take coercive measures including filing of theft cases against the projects extracting ground water without permission and stopping the ongoing projects. Final compensation may be assessed by the joint Committee comprising of Regional Director, CGWB, Northern Region/or his Representative, representative of Utar Pradesh Pollution Control Board and the District Magistrate. 
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.Following the above order, we issue directions for sealing of all illegally operating borewells 
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such 
water with deterrent element and the cost of replenishing ground water level. In absence of clear data 
on these aspects, interim/floor level compensation can be equal to atleast 0.59% of the project 
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation 
with the respective District Magistrates and the State PCB within one month from today, 
failing which the District Magistrate will be free to take coercive measures including filing 
of theft cases against the projects extracting ground water without permission and stopping 
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of 
Regional Director, CGWB, Northern Region/or his Representative, representative of Utar Pradesh 

Pollution Control Board and the District Magistrate. 
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.Following the above order, we issue directions for sealing of all illegally operating borewells 
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such 
water with deterrent element and the cost of replenishing ground water level. In absence of clear data 
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project 
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation 
with the respective District Magistrates and the State PCB within one month from today, 
failing which the District Magistrate will be free to take coercive measures including filing 
of theft cases against the projects extracting ground water without permission and stopping 
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of 
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh 
Pollution Control Board and the District Magistrate. 
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.Following the above order, we issue directions for sealing of all illegally operating borewells 

and recovery of compensation for illegal extraction of ground water in the past considering the cost of such 

water with deterrent element and the cost of replenishing ground water level. In absence of clear data 

on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project 

cost of the PPs, apart from remedial action for future. The PPs may deposit compensation 

with the respective Distriet Magistrates and the State PCB within one month from today, 

failing which the District Magistrate will be free to take coercive measures including filing 

of theft cases against the projects extracting ground water without permission and stopping 

the ongoing projects. Final compensation may be assessed by the joint Committee comprising of 
Regional Director, CGWB, Northern Region/or his Representative, representative of Utar Pradesh 
Pollution Control Board and the District Magistrate. 
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.Following the above order, we issue directions for sealing of all illegally operating borewells and recovery of compensation for illegal extraction of ground water in the past considering the cost of such water with deterrent element and the cost of replenishing ground water level. In absence of clear data on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project cost of the PPs, apart from remedial action for future. The PPs may deposit compensation with the respective District Magistrates and the State PCB within one month from today, failing which the District Magistrate will be free to take coercive measures including filing of theft cases against the projects extracting ground water without permission and stopping the ongoing projects. Final compensation may be assessed by the joint Committee comprising of Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh Pollution Control Board and the District Magistrate. 
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.Following the above order, we issue directions for sealing of all illegally operating borewells and recovery of compensation for illegal extraction of ground water in the past considering the cost of such water with deterrent element and the cost of replenishing ground water level. In absence of clear data on these aspects, interim/floor level compensation can be equal to atleast 0.59% of the project cost of the PPs, apart from remedial action for future. The PPs may deposit compensation with the respective District Magistrates and the State PCB within one month from today, failing which the District Magistrate will be free to take coercive measures including filing of theft cases against the projects extracting ground water without permission and stopping the ongoing projects. Final compensation may be assessed by the joint Committee comprising of Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh Pollution Control Board and the District Magistrate.. 
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.Following the above order, we issue directions for sealing of all illegally operating borewells 
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such 
water with deterrent element and the cost of replenishing ground water level. In absence of clear data 
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project 
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation 
with the respective District Magistrates and the State PCB within one month from today, 
failing which the District Magistrate will be free to take coercive measures including filing 
of theft cases against the projects extracting ground water without permission and stopping 
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of 
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh 
Pollution Control Board and the District Magistrate. 
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......... Following the above order, we issue directions for sealing of all illegally operating borewells 
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such 
water with deterrent element and the cost of replenishing ground water level. In absence of clear data 
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project 
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation 
with the respective District Magistrates and the State PCB within one month from today, 
failing which the District Magistrate will be free to take coercive measures including filing 
of theft cases against the projects extracting ground water without permission and stopping 
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of 
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh 
Pollution Control Board and the District Magistrate. 
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.Following the above order, we issue directions for sealing of all illegally operating borewells 

and recovery of compensation for illegal extraction of ground water in the past considering the cost of such 

water with deterrent element and the cost of replenishing ground water level. In absence of clear data 

on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project 

cost of the PPs, apart from remnedial action for future. The PPs may deposit compensation 

with the respective District Magistrates and the State PCB within one month from today, 

failing which the District Magistrate will be free to take coercive measures including filing 

of theft cases against the projects extracting ground water without permission and stopping 

the ongoing projects. Final compensation may be assessed by the joint Committee comprising of 

Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh 

Pollution Control Board and the District Magistrate. 
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.Following the above order, we issue directions for sealing of all illegally operating borewells 
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such 

water with deterrent element and the cost of replenishing ground water level. In absence of clear data 

on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project 
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation 

with the respective District Magistrates and the State PCB within one month from today, 

failing which the District Magistrate will be free to take coercive measures including filing 

of theft cases against the projects extracting ground water without permission and stopping 

the ongoing projects. Final compensation may be assessed by the joint Committee comprising of 

Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh 
Pollution Control Board and the District Magistrate. 
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Following the above order, we issue directions for sealing of all illegally operating borewells 
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such 
water with deterrent element and the cost of replenishing ground water level. In absence of clear data 
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project 
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation 
with the respective District Magistrates and the State PCB within one month from today, 
failing which the District Magistrate will be free to take coercive measures including filing 
of theft cases against the projects extracting ground water without permission and stopping 
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of 
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh 
Pollution Control Board and the District Magistrate. 
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......Following the above order, we issue directions for sealing of all illegally operating borewells 

and recovery of compensation for illegal extraction of ground water in the past considering the cost of such 

water with deterrent element and the cost of replenishing ground water level. In absence of clear data 
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project 
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation 

with the respective District Magistrates and the State PCB within one month from today, 
failing which the District Magistrate will be free to take coercive measures including filing 

of theft cases against the projects extracting ground water without permission and stopping 

the ongoing projects. Final compensation may be assessed by the joint Committee comprising of 
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh 
Pollution Control Board and the District Magistrate. 
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.Following the above order, we issue directions for sealing of all illegally operating borewells 

and recovery of compensation for illegal extraction of ground water in the past considering the cost of such 

water with deterrent element and the cost of replenishing ground water level. In absence of clear data 

on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project 

cost of the PPs, apart from remedial action for future. The PPs may deposit compensation 

with the respective District Magistrates and the State PCB within one mnonth from today, 

failing which the District Magistrate will be free to take co ercive measures including filing 

of theft cases against the projects extracting ground water without permission and stopping 

the ongoing projects. Final compensation may be assessed by the joint Committee comprising of 

Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh 

Pollution Control Board and the District Magistrate. 
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Pollution Control Board and the District Magistrate. 

feiis : 

..Following the above order, we issue directions for sealing of all illegally operating borewells 
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such 
water with deterrent element and the cost of replenishing ground water level. In absence of clear data 
on these aspects, interim/loor level compensation can be equal to atleast 0.5% of the project 
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation 
with the respective District Magistrates and the State PCB within one month from today, 
failing which the District Magistrate will be free to take coercive measures including filing 
of theft cases against the projects extracting ground water without permission and stopping 
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of 
Regionai Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh 
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"......Following the above order, we issue irections for sealing of all illegally operating borevwells 
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such 
water with deterrent element and the cost of replenishing ground water level. In absence of clear data 
on these aspects, interim/loor level compensation can be equal to atleast 0.5% of the projeet 
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation 
with the respective District Magistrates and the State PCB within one month from today, 
failing which the District Magistrate will be free to take coercive measures including filing 
of theft cases against the projects extracting ground water without permission and stopping 
the ongoing projects. Final compensation may be assessed by the joint Committe comprising of 
Regionai Drector, CGWB, Northern Regionor his Representative, representative of Uttar Pradesh 
Pollution Control Board and the District Magistrate. 
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.lowing the above order, we issue directions for sealing of all illegally operating borewells 
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such 
water with deterrent element and the cost of replenishing ground water level. In absence of clear data 
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project 
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation 
with the respective District Magistrates and the State PCB within one month from today, 
failing which the District Magistrate will be free to take coercive measures including filing 
of theft cases against the projects extracting ground water without permission and stopping 
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of 
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh 
Pollution Control Board and the District Magistrate. 
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...Following the above order, we issue directions for sealing of all illegally operating borewells 

and recovery of compensation for illegal extraction of ground water in the past considering the cost of such 

water with deterrent element and the cost of replenishing ground water level. In absence of clear data 

on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project 

cost of the PPs, apart from remedial action for future. The PPs may deposit compensation 

with the respective District Magistrates and the State PCB within one month from today, 

failing which the District Magistrate will be free to take coercive measures including filing 

of theft cases against the projects extracting ground water without permission and stopping 

the ongoing projects. Final compensation may be assessed by the joint Committee comprising of 

Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh 

Pollution Control Board and the District Magistrate.. 
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UPPCB 

1. 

: rogreaternoida(@uppcb.in, 51/5H. 0120-232102 

1SSSNWT-Sbe3 
te o- stoyao-1î), eT-161, 

...Following the above order, we issue directions for sealing of all illegally operating borewells 
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such 

water with deterrent element and the cost of replenishing ground water level. In absence of clear data 

on these aspects, interim/tloor level compensation can be equal to atleast 0.5% of the project 

cost of the PPs, apart from remedial action for future. The PPs may deposit compensation 

with the respective District Magistrates and the State PCB within one month from today, 

failing which the District Magistrate will be free to take coercive measures including filing 

of theft cases against the projects extracting ground water without permission and stopping 

the ongoing projects. Final compensation may be assessed by the joint Committee comprising of 

Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh 

Pollution Control Board and the District Magistrate. 

ytqeu 3teorT g-1), 3OHO Hyy fu arG, eTG| 

2. 314R foracor (ue), ÌHgeRI 

E:MEE Ranyit SwGTNer Pad LC Nallae.docs 
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UPPCB 

:ogreaternoida@uppcb.in, ¬/hH. 0120-2321p2 

.Following the above order, we issue directions for sealing of all illegally operating borewells 

and recovery of compensation for illegal extraction of ground water in the past considering the cost of such 

water with deterrent element and the cost of replenishing ground water level. In absence of clear data 

on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project 

cost of the PPs, apart from remedial action for future. The PPs may deposit compensation 

with the respective District Magistrates and the State PCB within one month from today, 

failing which the District Magistrate will be free to take coercive measures including filing 

of theft cases against the projects extracting ground water without permission and stopping 

the ongoing projects. Final compensation may be assessed by the joint Committee comprising of 

Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh 
Pollution Control Board and the District Magistrate. 
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UPPCB 

:rogreaternojda@uppcb.in, li/hI. 0120-232102 

1SS3| AIWT-SY/2023 

.Following the above order, we issue directions for sealing of all illegally operating borewells 

and recovery of compensation for illegal extraction of ground water in the past considering the cost of such 

water with deterrent element and the cost of replenishing ground water level. In absence of clear data 

on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project 

cost of the PPs, apart from remedial action for future. The PPs may deposit compensation 

with the respective District Magistrates and the State PCB within one month from today, 

failing which the District Magistrate will be free to take coercive measures including filing 

of theft cases against the projects extracting ground water without permission and stopping 

the ongoing projects. Final compensation may be assessed by the joint Committee comprising of 

Regional Director, CGWB, Northern Region/or his Representative, representative of Utar Pradesh 

Pollution Control Board and the District Magistrate. 
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UPPCB 

Ref No- H93173/C-1/(H0loto�158/qufoafto/ 2023 

15.11.2022 T41 yRuvI à faE Interim/floor level Compensation HT 

...Following the above order, we issue directions for sealing of all illegally 

operating borewells and recovery of compensation for illegal extraction of ground 

water in the past considering the cost of such water with deterrent element and the cost 

of replenishing ground water level. In absence of clear data on these aspects, 

interim/floor level compensation can be equal to atleast 0.5% of the project cost of the 

PPs, apart from remedial action for future. The PPs may deposit compensation with the 

respective District Magistrates and the State PCB within one month from today, failing 

which the District Magistrate will be free to take coercive measures including filing of 

theft cases against the projects extracting ground water without permission and 

stopping the. ongoing projects. Final compensation may be assessed by the joint 

Committee comprising of Regional Director, CGWB, Northern Region/or his 

Representative, representative of Uttar Pradesh Pollution Control Board and the District 

Magistrate.." 

UTTAR PRADESH POLLUTION CONTROL BOARD 

ufdIT Interim/floor level Compensation GHT ft ut tg ifeH tfT feb , foHOT 

gRT seoru, 

3qYIT 

aoto-12�t, frft gug 
TH TR, GA 226010 

faoo yra 3T¢9T fei 15.11.2022 

yru ¥ c2eI GTT I 0.5 ufIG Interim/floor level Compensation GH fh 

RI4:2720831, 2720828, 2720691, 2720681 
h :0522-2720764 

Date: 

ytfo 3togo T 392/2022 

H: info@uppcb.com] website: www.uppcb.com 

TC-12V, Vibhuti Khand, 
Gomti Nagar, Lucknow-226010 
Phone :2720831, 2720828, 2720691, 2720681 
Fax : 0522-2720764 

e.mail : info@uppcb.com] website: www.uppcb.com 
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1. 

2. 

3. 

erà À 15 
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No. 

S. 

4 

6 

7 

-

8 

1 

10 

11 

13 

12 

14 

17 

15 

16 

Name and Adress of the Project 

Aastha Greens (AASTHA INFRACITY LIMITED) 
Plot No-03, GH-04 Sector-04, Greater Noida, Uttar 

ACE Aspire (Promoter- M/S ldeal Realtech Pvt Ltd.), 
|GH-02A, TechZone-4, Greater Noida West 
ACE City (IDEAL REALTECH PVT LTD), GH-01, 
Sector-01, Greater Noida. 

Ace Divino (STARCITY REAL ESTATES 

PRIVATE LIMITED) Plot No. GH-14A, Sector-01, 
Greater Noida 

|Aims Green Avenue (Aims Golf Town Developers 

|Private Limited), Phase-I, Plot No-4, GH-04, Greater 
Noida (West), Gautam Budh Nagar 

Ajnara Homes (APV Realty Ltd.) Plot No. GH-03, 

Sector-16B, Greater West, Uttar Pradesh 

Ajnara Le Garden (Ajnara Realtech Limited), GH-02, 

Sector-16B, Greater Noida West, Uttar Pradesh 

Apex Golf Avenue (FLORAL REALCON PRIVATE 

|LIMITED), GH-03/SC-1, Adjoining TechZone, Gr. 
|ATS Destinaire (Promoter- M/s Starcity Real Estates 

|Pvt. ltd.), GH-14, Sector-1, Gr. Noida 

ATS Home Craft (Happy Trails), (Shridhara Infratech 

J(P) Ltd)., GH-02A, sector-10, Gr. Noida 

|ATS Rhapsody (Promoter- DAR Housing Limited) 
GH-12/1, Sector-1, Gr. Noida 

Bulland Elevates (BULLAND BUILDTECH PVT 

LTD.), Plot No GH-3A, Sector-16C, Greater Noida, 

Capital Athena (CAPITAL INFRATECHOMES 

PRIVATE LIMITED), GH-12A-2, Sector-01, Gr. 

Coco county (Promoter- M/s SHIRJA REAL 

ESTATE SOLUTIONS PVT LTD), GH-03C, sector 

Divyansh Flora (Promoter M/s Divyansh Infra hight 

P) Ltd.), Plot No.-03H/GH-01, sector-16C, Gaur City 

Ecovillage III (SUPERTECH LIMITED), Plot No. 

GH-06, Sector 16B, Greater Noida, Uttar Pradesh 

Galaxy Blue Saphhire (GLD INFRA PROJECTS 

PRIVATE LIMITED)Plot No. C-03, Sector 4, Greater 

Noida, Gautam Budh nagar 

Galaxy Diamond Plaza (ASTEROID SHELTERS 

18 HOMES PVTLTD) Plot no. C-01 A, Sector 4, 

Greater Noida, ,GAUTAM BUDH NAGAR 

Project Cost in 
Cr. (As per 

record) 

324.27 

277.58 

783 

661 

326.3 

369.62 

203.0016 

210.2317 

634.18 

464 

415.93 

284.55 

350 

262.95 

128 

479.4973 

726.5 

277.66 

Interim/ 

floor level 
Compensa 
tion in Cr. 

(0.5%) 

L.62 

1.38 

3.91 

3.3 

1.63 

1.84 

1.01 

1.05 

3.17 

2.32 

2.07 

1.42 

1.75 

1.31 

0.64 

2.39 

3.63 

1.38 
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Galaxy Royale (PRITHVEELINK BUILDWELL 

19 PRIVATE LIMITED), Plot No. GH-03, Sector-16C, 

|Gaur City 2, Greater Noida, Uttar Pradesh 

20 

21 

22 Gaur City-1, GH-01, Sector-4, Gr. Noida 

24 

23 Gaur City-2, GH-01, sector-16C, Gr. Noida 

26 

27 

Gulshan Bellina (GULSHAN HOMZ PRIVATE 
25 LIMITED), Plot No GH-02/A, Sector 16, Vaidpura, 

28 

29 

30 

31 

33 

34 

Galaxy Vega, (Promoter- M/s Panchtatva Promoter 

35 

Ltd.), GH-08C, Sector-Techzone-IV, Gr. Noida 

Gaur City Mall, Plot No.C-1B/ GH-01, sector-4, Gr. 

Noida 

Mahagun mywood (Phase-1, Phase-2, Phase-3) M/s 
Mahagun (India) Pvt. Ltd., GH-04, sector-16, Gr. 

Mangalya Ophira (MANGALYA BUILDTECH 
32 PRIVATE LIMITED), Plot no GH-16F, Sector-1, 

Greater Noida West, Gautam Budh Nagar 

36 

37 

38 

|Gaur Saundaryam, Plot No- GH-05C, Techzone-IV, 
Gr. Noida 

Greater Noida, Uttar Pradesh 
JM Florence (J.M. HOUSINGLTD), Plot No. DV 

GH-09C, Sector-Techzone-4, Gr. Noida west. 
|JNC The Park (JNC Construction Pvt. Ltd.), GH-1C, 

Sector-16 C, Greater Noida, District- Gautam Buddha 
La Residentia (Promoter- M/s La Residentia 

Developer Pvt. Ltd), GH-06A,sector-Techzone-4, Gr. 
Mahagun Maantra-1, (Promoter- M/s Dhanya 
Promoters Pvt.), Ltd. GH-01/B, sector-10, Gr. Noida. 
Mahagun Maantra-2 (Hebe Infrastructure Pvt Ltd), 
GH-01/A, sector-10, Gr. Noida 

Neo Town (M/s Patel Advance JV.) Plot No.GH-03, 
Sector-Techzone-4, Gr. Noida west. 

Panchsheel Hynish (Panchsheel Buildtech Pvt. Ltd), 
GH-08A, Sector-1, Gr. Noida west. 

|Rajhans Residency, (Rajhans Infrateh (p) Itd.), GH 
06B, Sector-01, Gr. Noida west. 

|Sikka Kammya Green (Promoter- M/s Sikka Infratech 
(p) Itd.), GH-02B, sector-10, Gr. Noida 
Vihaan Green (Vihaan Developers Pvt. Ltd.), Plot No 
GH-15C, Sector 1, Greater Noida, Uttar Pradesh 
VVIP Home /Meridian (Promoter- Solitaire Infra 
home Pvt Ltd), GC-03K/ GH-03, Sector-16C, Greater 

190.42 

63.304 

652 

800 
1320 

581 

465.37 

449.05 

266.9475 

542.83 

177.41 

205.83 

463 

67.75 

670.41 

405.24 

127.88 

230.28 

117 

370 

0.952 

0.316 

3.26 
4 

6.6 

2.9 

2.32 

2.24 

1.33 

2.71 

0.887 

1.02 

2.31 

0.338 

3.35 

2.02 

0.639 

1.15 

0.585 

1.85 
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UPPCB 

Ref H8862- /c-1/ NeT-1S® /2023 

1 

dd - 226010 

TN: 0522-2720828, 2720831 
0522-2720764, 2720676 

UTTAR PRADESH POLLUTION CONTROL BOARD 

-AG : info@uppcb.com 
HISC : www.uppcb.com 

2. MCY5 

Date - 7-<3 

(EHIG- 9452985988) G rdnr 

cgwa@nic.in) 

T.C.-12 V, Vibhuti Khand, Gomti Nagar, 
Lucknow - 226 010 

Phone 

Fax 

0522-2720828, 2720831 

:0522-2720764, 2720676 
E-mail : info@uppcb.com 
Website : www.uppcb.com 
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